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IN. THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH o

Original Application No.143 of 2005
. Date of decisiqn: This the 1 5% day of June 2005 .

The Hon'ble Jhstice Shri G. Sivarajan, Vice-Chairman

The Hon’ble Shfi K.V. Prahladan, Admi‘n.istrat‘:ive Member -

Shri K. Ashi Khieya
Joint Commissioner, '
Customs Preventive Commxssmnerate, '

N.E.R., Guwahati. ~ Apphcant
By Advocates Mr J L. Sarkar and Mr S Nath |

- Versus =

1.  Union of Indla represented by the’
Secretary (Revenue), , ’
Ministry of Finance, ‘

- Department of Revenue,
‘North Block New Delhl

2. Central Board of Excxse & Customs
" (through its Chairman) '
North Block New Delhi. -

3. Chief Commlssmner, o
Customs & Central Excnse, |
- Shillong Zone, ‘
~ Crescens Building,
- MG. Road thllong 1.

4. Commlsswner of Customs (P)
. . North Eastern Region, .
110, M.G. Road, A .
‘Shillong-1. o : eeent Respondents ,

By Advocate Mr AX. Chaudhuri, Addl. C.G.S.C.



ORDER

SIVARAJAN. [. (V.C.)

' "I"hie applicant is working as Jeint Commissioner, Customs
J Preventive Comrnissienerate, N.E.R. Guwahati since 5.11 '.200‘2;'He is
entitled to stay longer in the station of his posting on his‘ eption as .per
transfer. peliCy of the (;oirernment of Irldie," according to him. It is
stated that he is _entitied to continue in the station _as‘per. the
instructions ef th:el Ministry of Personnel relatiiig -to posting of
 husband and;'wi-fe ip the same stati_on.especially when their children -
are below 10 1}"ears'ef age. Id’t_lrsuan't~ to option called for by the Central
Board ' of ‘Excise a'hd Cdstoms rhe' applicent it is stated, sub'nll‘itted
option to contmue in the same statlon for at least one more year since
~ his wife lS employed as EAC in the Assam Civil Service and since his
chlldren are in the middle of academxc session. It is the prlevance of
 the. appllcant that 1gnor1ng the sald option, the applxcant has. now'
| been transferred to Kolkata Central Excxse Commxssmnerate
2. ‘Mr. J.L. Sarkar, learned c_ounsel for the apphcent, submits '
thét since the appliéant's ~t‘.:hildren ‘are.situdying‘ at Guwaha_ti and is in
the middie of the academic session and since his wife is also employed
there he reduesred ‘fc.)'r his retention at Guwabhati itself at least for on'e"
more year but thhout cons:dermg the said request the impugned’
| order was’ passed ' ‘
3.1 - We have also‘ heard Mr AKX Chau—dhuri,\lenarned Addl.
C.G. S .C. for the respondents | \'
4. Smce the optnon stated to have been exercxsed by the |
apphcant is not seen con51dered partlcularly with reference to the fact

-that his wife is employed in Guwahan ‘and chlldren are in the mid

.
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session of thelr studles and smce the impugned order was passed by

'consxdermg the representatlons of various other persons we are of

the view that the respondents are to be directed to consider the case
of the apphcant also For-the said purpose, we dlrect the applicant to
make a representatlon with reference to the option witlin a period of
ten days' from today before the respondent No. 1. If | 'such a

representatlon is filed, the respondent No. 1 will consnder the same

and pass approprnate orders within a period of six weeks thereafter

The applicant will produce this order alongwith the repr_esentatnon

before the respondent No. 1 for compliance. The"re_spOndents will
retain th’e. applicant in the present place till the disposal of the
representation directed to be - filed hereinabove provided .the
representatlon is filed within ten days . |

The 0 A. is accordingly dlsposed of.

oY | Jor b

to@wq%ﬂ | |
- (K.V.PRAHLAD ) - : - : ( G.SIVARAJAN )

ADMINISTRATIVE MEMBER ' VICE:.CHAIRMAN
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:: GUWAHATI BENCH

-SSR S A At
Coerm ERTIR Tl I W‘i“:ﬁ:&ﬁl
4 JUH2005 oA 143 j2005
oo SIS Shri K. Ashi Khieya
G ‘3“ E?ﬂCh _VS__

"4 Union of India & Ors.
nosis of the Application

That the applicant is working as Joint Commissioner, Customs Preventive

- Commissionerate, N.E.R., Guwahati. He was posted to Guwahati w.e.f.

05/11/2002.

That the applicant being posted in the North Eastern Region of India, he is
entitled to stay longer in the station of his posting on his option as per the
transfer policy of the Govt. of India. He is also entitled to continue in the station
of -his posting as per the transfer policy of Central Board of Excise and Customs
read with the instructions of Ministry of Personnel, Public Grievances and
Pensions relating to the posting of husband and wife in case of working couples
at the same station especially when their children are below 10 years of age.

That the applicant in response to the “Option” called by the Central Board
of Excise and Customs, had duly intimated his willingness to continue in the

“station since his wife is employed as EAC in Assam Civil Service, Govt. of Assam,

transferable within Assam and his children are in the middle of academic session.

That by the order dated 10/06/2005, the applicant has been transferred to
Kolkata Central Excise. It is stated that the applicant has not been released from

his present post as yet.

The aforesaid transfer order has been issued without application of mind
ignoring the existing policies of transfer and posting to the North Eastern Region
and vice versa. The said transfer order has also been issued in complete
disregard of the instructions of the Govt. of India on posting of husband and wife
at the same station. I ~

The applicant has been posted out of the North Eastern Region without
taking into consideration the facts and his option under the transfer policy.
Moreover, the said transfer order has been issued on 10/06/2005 violating the
deadline stipulated in the transfer policy. o

The transfer order has been issued on 10/06/2005 with direction to
submit compliance report of relieve of officers by the 15" June 2005 and thus
denying natural justice to make legitimate representation (11" and 12® June
being holidays). This depicts hasty action and colourable exercise of power.

The wife of the applicant is an employee of Assam and his children are in
the middle of the academic session and the applicant is willing to stay in the
station. The applicant will suffer irreparable loss if his cause is not considered.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH : GUWAHATI

( An Application Under-Section 19 of the Administrative Tribunals Act, 1985 )

0.A. No. /2005 - /
Shri K. ASHI KHIEYA
Working as Joint Commissioner,

Customs Preventive Commissionerate,
N.E.R., Guwahati.

...................... Applicant
Vs

1) Union of India represented by the
Secretary (Revenue),
Ministry of Finance,
Department of Revenue,
~ North Block, New Delhi.

2) Central Board of Excise & Customs
(through its Chairman)
North Block, New Delhi.

3) Chief Commissioner,
Customs & Central Excise
Shillong Zone
Crescens Building
M.G. Road, Shillong -1

4) Commissioner of Customs (P)
North Eastern Region
110, M.G. Road,
Shillong - 1.
........................ Respondents

- Details of the Application

1. Particulars of the order against which the application is made:

This application is made against the order of transfer No. 91/'2‘005 dated
10/06/2005 issued by the Central Board of Excise & Customs (CBEC), in violation
of the norms of transfer and the directives regarding the transfer and posting in
the North Eastern Region in particular.v



2. Jurisdiction

The applicant declares that the subject matter of this application is within

the jurisdiction of this Hon’ble Tribunal.
3. Limitation

The applicant declares that the subject matter of the application is within
the time limit prescribed under Section 21 of the Administrative Tribunal Act,
1985.

4.  Facts of the case

4.1 That the applicant is a citizen of India and as such is entitled to the rights

and privileges guaranteed by the Constitution of India.

4.2 That the applicant is a member of the IRS (C&CE) Group ‘A’ Service and
was appointed by the UPSC and belongs to the 1991 batch. Since his joining, his
history of posting is given below:

SlI. No. Post held Station From To
I ACCE (Inspection) Kolkata 10.05.93 | 26.05.93
II | ACCE, G Division Kolkata’ 31.05.93 | 18.10.93
IIT | ACC(P) Dimapur 25.10.93 | 18.06.99
Iv | DCC Kidderpore Docks Kolkata 25.06.99 | 12.02.00
V DCC Airport Kolkata | 14.02.00 | 06.11.01
VI | DCC (P&V) Kolkata 07.11.01 | 31.10.02
VviI | JC, CEX Guwahati 05.11.02 | 02.01.03
VIII {JC (Customs) Guwahati 03.01.03 | Till date

43 That the applicant during his present tenure has been posted at Guwahati
w.e.f. 05/11/2002. Now, he is working as Joint Commissioner. Being posted in
the North Eastern Region of ‘India, he is entitled to certain special concessions

and service benefits as per the directive of the Govt. of India regarding |

“Concessions when posted to the North Eastern Region, etc...”.
Copies of the relevant instructions are enclosed

as Annexure — Al & A2.
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4.4 That in addition to the legitimate admissibility mentioned hereinabove, the
Central Board of Excise and Customs (CBEC) has clearly spelt out in its transfer
policy vide para 8.2 — “In case of working couples, if the spouse of an
officer is working outside the department, posting in the same station
may be allowed subject to the instruction issued'by the Department of
Personnel and Training on the issue.” . ‘
Copy of the Transfer Policy of CBEC of 2005 is
enclosed as Annexure — B.
4,5 That the Ministry of Personnel, Public Grievance and Pensions in their
Office Memorandum No. 28034/2/97-Estt.(A) dated 12/06/1997 vide para 2 of
the said O.M. clearly mandates in spirit that request for posting of husband and
wife at the same station should invariably be done, especially till their children
are 10 years of age. |
Copy of the said Office Memorandum dated
12/06/1997 is enclosed as Annexure — C.

4.6 That the instruction quoted from the Swamy’s Handbook 2005 on “Posting
of husband and wife at the same station” relating to where one spouse is-
employed under the Central Govt. and the other spouse is employed under the
State Govt. is quoted below:
“(7) Where one spouse is employed under the Central Govt.
and the other spouse is employed under the State Govt.:

The Central Govt. spouse may apply to the competent authority
who may post the person to the station, or if there is no post in that
station, to the State where the other spouse serves.

2. These are only illustrative and not exhaustive. Cases not
covered by the guidelines have to be dealt within the spirit of
the guideline and the objective of enabling a husband and
wife to lead a normal family life and ensuring the education
and welfare of the children — as far as possible and within the
constraints of administrative convenience.” |

Copy of the instruction is enclosed as

Annexure — D.



»

4,7 That the children of the applicant are not only below the age of 10 years
but also in the mid-academic session and the particulars are given below:

Name Age Class - School

Master Nosezo Khieya | 7 yrs. Class II | Maria’s Public School, Ghy.

Miss Jessica Khieya 3 yrs. Group B | Maria’s Public School, Ghy.

4.8 That the case of the applicant not only warrants justice and delivery of
avowéd intention of the Govt. of India in respect of posting of husband and wife
together in order to enable them to lead a normal family life and look after the
welfare of the children, especially till the children are of 10 years of age but also
the relevant instructions on “Tenure of posting” inter alia, stipulates that the

period of posting may be extended when the employee concerned is
prepared to stay longer (or the officer on completion of tenure may be

considered for station of his choice as far as possible).

4.9 That the applicant in response to the option called by CBEC clearly and in
unambiguous words sought retention on the ground of his wife being employed
as EAC in Assam Civil Services, Govt. of Assam, transferable within Assam.

Copy of the Transfer Proforma is enclosed as

Annexure — E.

4.10 That the order of transfer No. 91/2005 dated 10/06/2005 has been issued
under which a number of Group ‘A’ officers have been transferred from one
station to another. The name of the applicant also features against SI.No. 99 of
the said order. The applicant has been transferred and posted to Kolkata. It is
stated that this order of transfer has been issued as a routine exercise of power
and has been done without application of mind. The existing policies of transfer
and posting in partiCuIar of the officers posted in the NE region and posting of
husband and wife at the same station (especially when their children are below
10 years of age) have not been taken into consideration while issuing the
common transfer order and as a result, although, the applicant is protected
under the prescribed transfer policy, has been transferred out of the present
place of posting without taking into consideratioh the facts and his option under
the transfer policy.

Copy of the Transfer Order dated 10/06/2005

is enclosed as Annexure — F.



4.11 That the said order on transfer dated 10/06/2005 has been issued
mechanically even ignoring the instruction and enunciated policy as laid down in
the published transfer policy. The para 2.1 (g) of the said transfer policy

(Annexure — B) stipulates as under:

“(g) Al annual transfer orders shall be normally issued by 30™ April and, in any

case, not later than 31% May of the year.”

The said transfer order ignores the above direction and as such is violative
of the direction in the transfer policy. This prejudices cause and interest of the
applicant in leading a normal family life and ensuring the education and welfare
of their children, who are not only under the age of ten but also in the middle of

academic session.

4.12  That the applicant reiterates that he has been working at Guwahati and

he has expressed his willingness in writing requesting retention at Guwahati on

the ground that his wife is serving in the cadre of Assam Civil Service (ACS)
transferable within Assam. His case deserves to be considered under the
instruction that period of posting at Guwahati may be extended when the
employee concerned is prepared to stay longer. Further, the applicant is entitled
to continue his stay in Guwahati under the explicit instructions of Govt of India
(supra) as well as instruction contained under para 8.2 of the CBEC's new
transfer policy (Annexure-B) on posting of husband and wife at the same station
particularly when children are below 10 years of age. The applicant has already
expressed his willingness to continue in the present station of posting.

4.13 That your humble applicant is aggrieved at the manifest injustice meted

out to him on the following grounds —

(@) That the CBEC has shown no consideration to the very "Option” of
the applicant praying for retention in the same station because the
spouse of the applicant is an employee of the Govt. of Assam and
also on the ground of education of his children, who are below 10
years of age and are in the middle of their academic year.

(b) That the CBEC, by rejecting the prayer of your applicant for
retention in the same station, has violated the directive of the Govt.
of India, regarding “Concessions when posted in the North Eastern



Region” (Supra) which clearly spells out that “the period may be
extended .... When the employee concerned is prepared to stay
longer and also the clear-cut instruction regarding posting of
husband and wife at the same station.

(c) Besides, the impugned transfer order is also not in conformity
with the present transfer policy of the CBEC on the following

premises —

0] Para 5.8 of the New Transfer Policy of the CBEC
states that the officers, after completing their tenure
in the North Eastern Region ‘will get preference
in posting to stations of their choice’.

(i)  The words “station of their choice” is obviously an
inclusive term and naturally includes in its ambit the
choice of continuation in the present station of

posting.

(i) Para 8.2 of the New Transfer Policy of the CBEC
states that in case of working couples, if the spouse
of an officer is working outside the Department,
posting in the same station may be allowed subject
to the instructions. issued by the on this issue.

(iv) The Department of Personnel and Training in its
O.M. No. 28034/2/97-Estt. (A) dated 12/06/1997
(Annexure — C) has categorically decided that
request for posting of husband and wife at the same
station should invariably be done, especially till their

children are 10 years of age.

4.14 From the above, it appears that while issuing the transfer order, the CBEC
has not taken the National Policy of Transfer on North East, its own Transfer
Policy and the directive of the Department of Personnel and Training into

consideration.




4.15 The impugned transfer order affecting the applicant is not made in Public

interest — rather, it reeks of discrimination, non-application of mind, etc. because

retention of an officer, who hails from the region, would instead have helped the

public interest owing of the following reasons:-

(i) . Retention of quarters by officer from outside the region replacing
the applicant could have been avoided. | _

(i)  Similarly, saving the expenditure on double house rent to the

| replacing officer from outside the region could have helped the

national exchequer. |

(i)  Posting of an unwilling officer (as the case may be) to a hardship
station would not have helped the interest of the Department in
particular and the Nation in general.

4.16 Thé delay in issuance of the Transfer order is in violation of CBEC's own
deadline under Para 2.1(g) stipulating that = All Annual Transfer orders shall
normally be issued by 30™ April, and, in any case, not later than 31 May of the
year”. The impugned transfer order, if implemented, will cause irreparable harm

and loss to the applicant in leading a normal family life as his children are in the

middle of the academic year.

4,17 The impugned transfer order has been issued on 10/06/2005 with
direction to submit compliance report of relieve of officers by the 15" June 2005
and thus denying natural justice and opportunity to make legitimate
representation (11" and 12" June being holidays). This depicts a very hasty

action and speaks of the colourable exercise of power under camoufiage.

4.18 That the said transfer order has been issued whimsically, and arbitrariness
is writ large in the facts and circumstances of the case and as such is violation of
the Articles 14 and 16 of the Constitution of India.

4.19 That the said transfer order is neither in public interest nor office exigency
demands such transfer and facts and circumstances of the case demonstrate that
wholescale transfer order has been issued without considering the individual

circumstances of the officers, particularly of the applicant and as such the



transfer order is not just and fair and is not within the ambit of fair

administrative action.

5. Grounds for relief with legal provisions.

5.1  For that the order of transfer has been issued in violation of the directive
of posting and transfer as regards officers posted in l\iE region and also directive
of the Department of Personnel and Training on the posting of husband and wife
at the same station.

5.2  For that the order has been issued totally ignoring the consideration of the |
choice station posting for the officers working in NE region and also in disregard
of the explicit instruction on posting of husband and wife at the same station
especially when their children are below 10 years of age.

5.3  For that the prayer of the applicant explaining that he is prepared to stay'
longer which is permissible under the scheme for NE region has not at all been

considered.

5.4 For that the order has been issued ignoring the objective of enabling
working couple to lead a normal family life and the academic interest of the

children of the applicant, who are in the mid session.

5.5  For that the transfer order has been issued totally bypassing / ignoring the
policy of transfer 2005 and also the declared. instructions on posting of working

couple at the same station.

5.6 For that the transfer order is not in public interest nor in exigency of

service or reasonable administrative ground.

5.7 For that the order of transfer being arbitrary and whimsical is violative of
the Articles 14 and 16 of the Constitution of India.

5.8  For that the order of transfgr is not just and fair.



5.9 For that malice in law and malice in fact is explicit in the facts and

circumstances of the case.

. 5.10 For that the delay in issuance of the Transfer order is in violation of

CBEC's own deadline under Para 2.1(g) stipulating that — “All Annual Transfer
orders shall normally be issued by 30™ April, and, in any case, not later than 31
May of the year”. The impugned transfer order, if implemented, will not only
disarray normal family life of the applicant but also causel irreparable harm to the
education of his children, who are in the middle of the academic year.

5.11 For that the order of transfer is result of colourable exercise of power.

5.12 For that in any view of the matter the applicant is entitled to the relief

sought for.

‘6_. Details of the remedies exhausted.

The applicant declares that there is no other efficacious remedies under
any rule and this Hon'ble Tribunal is the only forum to adjudicate the subject
matter. However, he has filed representation / option without any result.

7. Matters not previously filed and pending with any other court.

That the applicant declares that he has not filed any case on the subject. . '

matter before any court, forum or any other institution.

8. Reliefs sought for.

Under the above facts and circumstances, the applicant prays for the

following reliefs:

8.1 The name of the applicant (S.No. 99) be deleted from the impugned
transfer order dated 10/06/2005.

8.2  The applicant may be allowed to continue at his present place of posting.



}

8.3 Any other relief or reliefs as the Hon'ble Tribunal may deem fit and
proper.

The above reliefs are prayed for on the grounds stated in para 5 above.
9. Interim relief.

- During the pendency of this application, the applicant prays for the
following interim reliefs:

9.1 The transfer order dated 10/06/2005 of the applicant (S.No. 99) be
suspended / stayed and he may be allowed to continue at his present place of
posting.
9.2  Any relief or reliefs as the Hon’ble Tribunal may deem fit and proper.

The above reliefs are prayed for on the grounds stated in para 5 above.
10.  This application is filed through the advocate.
11.  Particulars of Postal Order:

(i)  IPO No.

(i)  Date of Issue

(i)  Issued from

(iv) Payable at
12.  List of Enclosures.

As per Index.

..... Verification.
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VERIFICATION

I, K. Ashi Khieya, son of (L) Kehozhol Khieya, aged about 41 years, a
resident of Guwahati, do hereby verify that the statements made in paragraphs
1, 4, 6 to 12 are true to my knowledge and statements in para 2, 3 and 5 are
true to my legal advice and that I have not suppressed any material fact.

And I sign this verification on this 13" day of June 2005.

( K. ASHI KHIEYA )



- APPENDIX-9 e

INCENTIVES FOR SERVING IN REMOTE AREAS

[ G.1, M:F., O.M. No. 20014/3/83-E, IV, dated the 14th December, 1983, read with O.M. .

No. 20014/3/83-E. 1V, dated the 30th March, 1984, 27th July, 1984, G.1,, M.F., U.O. No. 3943-E.
1V/84, dated the .17th October, 1984, O.M. No. F. 20014/3/83-E. 1V, dated the 3lst January,
1985, 25th September, 1985, U.O. -No. 824-E. 1V/86, dated the 1st April, 1986, O.M. No.
20014/3/83-E. 1V, dated the 29th October, 1986, O.M. No. 20014/3/83-E. IV/E. 11 (B), dated the
11th May, 1987, 28th July, 1987, 15th July, 1988 and O.M. No. F. 20014/16/86-E. IV/E .1l (B),
dated the 1st December, 1988 and O.M. No. 11 (2)/97-E. 11 (B), dated the 22hd:duly, 1998.1]

I

Allowances and facilifies admissible to various catégon'eé of ciyvilian
Central Government employees serving in the North-Eastern Region comn
ing the States of Assam, Meghalaya, Manipyr, Nagaland and Tripura and the

Union Territories of Arunachal Pradesh and Mizoram, Andaman and Nicobar

Islands and’ Lakshadweep Islands. These orders also apply mutatis mutandis
to officers posted to N-E Council, when they are stationed in the N-E Region
and to the civilian Central Government employees including officers: f All
India Services posted to Sikkim. - | |

(M T.enure of,posti:ng_/deputation; |
‘There will be a fixed tenure of posting 3 years ata time for officers with

“service of 10 years or less and of 2 years at a time for officers with more than

10 years of service. Periods of leave, training, etc., in excess of 15 days per
year will be excluded in counting the tenure period %rd years. Officgrs, on

completion of the fixed tenure of service mentioned above may be condidered
for posting to a station of their choice as far as possible. ‘

The period of '}deputation of the Cenﬁal Govermnment employees| to the

" Srates/Union Territories of the North-Eastern Region, will generally b for 3

of— ~

i el

years which can be extended in exceptional cases in exigencies of public ser-
vice as well as when the employee concerned is prepared to stay longer. The
admissible deputation: allowance will also continue to be paid during the
period of deputation so extended. ' '

(ii) Weightage for Central deputaﬁon/training abroad and [pecial
mention in Confidential Reports: o - I
Satisfactory performance of duties for the prescribed tenure in the North-

East shall be given due recognition in the case of eligible officers in th¢ matter

' : '
(a) promotion. in cadre posts;

(b) deputation to Central tenure posts; and
(¢) courses of training abroad.

et
e P
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APPX.9]  INCENTIVES FOR SERVING IN REMOTE AREAS s

The géneral 'reqﬁirément of at least three years service in a cadre post be- -

. tween two Central tenure deputations may also be relaxed to two years in de-
. serving cases of meritorious service in the North-East.

A 'sp'eciﬁc'entxy shall be made in'the CR of all employees who rendered
a full tenure of service in the North-Eastern Region to that effect.

Cadre authorities are advised to give due weightage for satisfactory per-
formance of duties for the prescribed tenure in the North-East in the matter of
promotion in the cadre posts, deputation to Central tenure post and courses of
training abroad. . -

(iii) Special (Dﬁfy)"Allowénce: -

Central Government civilian employees who have All India transfer lia-
bility will be granted Special (Duty) Allowance at the rate of 12 ,l, % of basic

| pay on posting to any station in the North-Eastern Region. Special (Duty)
~ Allowance will be in addition to any special pay and/or deputation (duty)
| allowance already being drawn without any ceiling on its quantum. The con-

dition that the aggregate of the Special (Duty) Allowance plus Special
Pay/Deputation (Duty) Allowance, if any, will not exceed Rs. 1,000 per

- month shall also be dispensed with from 1-8-1997. Special Allowances like

Special Compensatory (Remote Locality) Allowance, Construction Allow-
ance and Project Allowance will be drawn separately. '

The Central- Government civilian employees who are members of Sche-
duled Tribes and are otherwise eligible for the grant of Special (Duty) Allow-
ance under this para. and are exempted from payment of Income Tax under

| the Income Tax Act will also draw Special (Duty) Allowance.

NOTE 1.— Spécial‘duty allowance will not be admissible during periods
of leave/training beyond 15 days at a time and beyond 30 days in a year. The

allowance is also not admissible during suspension and joining time.

NOTE 2..— Central Government. civilian employees, having ‘All India
Transfer Liability’ on their posting to Andaman & Nicobar Islands and Lak-
shadweep Islands are, with effect from 24th May, 1989, granted ‘Island Spe-
cial Allowance’ in lieu of ‘Special (Duty) Allowance’..See Orders in Section
V of this Appendix. -

- (n’)) "Special _Compensatory Allbwance:

The recommendations of the Fifth Pay Commission have been accepted
by the Government and Special Compensatory Allowance at the revised rates.

‘have been mad¢ effe‘ci:t'ive from 1-8-1997.

_ For drdérs. regarding current rates of Special 'C'ompe‘nsatory
. allowance—=See Part V of this Compilation - HRA and CCA

(v) Travelﬁgg Allowance on first appointment: A
Iri’?j}iéléfkation' of the present ru_leé (SR 105) that travelling allowance is not
admissible for journeys undertaken in connéction with initial appointment, in



Concessmns when posted to

North-Eastern Region, etc.
[Swamy § —FR & SR, Part - ]

Certam spccxal conccssxons and service bcneﬁts are admissible to

officers tranisferred to the North-Eastern Region and Union. Territories listed
- below and to officers posted to North-Eastern Council when they are stationed

in
on

"5421 dis

‘?mA&N/L&MIslands

cost;

the North-Eastern Region. These concessions are also admissible to those

deputation to State Govcmments of Manipur and Tripura.

1. Assnm LT 6. Anmachal Pradesh

| 2, Meghalaya N S 7. ‘Mizoram = . ,

| 3. Manipr 8. Andaman aiid Nicobar Islands
4. Nagaland .~ "¢ 9. Lakshadwéep (L&M) Islands:
5. Tnpura ‘ E 10.  Sikkim

1, T A and Jommg Tlme

(a) On first appointment —Forj Joumeys to take up mmal appomtment
wﬂl be‘admissible to thc Govemment servant and his fannly for the total

ce as below—- a
For Joumey by fail - '-Sé’c‘:o'ﬁ'd Class fare.
For journey by road Ordinary bus fare.

For journey to take up appomtment v .
Free sea passage plus rail/bus
fare. as above for joumey
CoeR . within.. mainland up to the
. ’ : Loeoaty. 7w port of embarkation:

(b) On transfer —If thc farmly does not accompany the Government ser-

var f‘,nhe will be paid T.A. on tour for self only for the transit period.and will be
itted to- carry personal effects up to grd of his entitlément at Government -

, or canhave the cash equivalent o carrying 5d of his enutlemcnt or the

difference in weight of the personal effects he is-actually carrying and 4rd of his

enl

ement, as the case may be; in lieu of the cost of transportation of baggage.

Composxte Transfer Grant will be admissible in any case.

the
tive

If the famxly accompanies him, he cah draw the existing T. A. » including
cost of transporting personal effects to his maximum entitlement i irrespec-
of the actual welght camed

- o
Doy .
ol i
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1 These proﬁé‘ioﬁs' ﬁpply'a]so-’fbi th‘c‘rétuni jbﬁﬁiey oxi tr;inSfe’; back from

North-Eastern Region/Union Territory.

one|station to another within the rgg’ion.

(c) Road mileage for transportation of personal effects.— Higher rate

of allowance as for ‘A’ class cities, limited to the actual expenditure, will be
" admiissible to all Government servants for transportation of personal effects on
transfer between two different stations in the North-Eastern -Region/Union:
- Tertitory not connected by rail irrespective of the fact whether they are having

All

India transfer liability or not.. . L .
|(d). Joining - time while proceeding -on/returning from leave.—

Government servants proceeding -on leave from the place of posting in the

Region to a place outside the Region are entitled for the. joining time as

follows:— . :

from |leave.

(@) If the place of posting 'in the Regibrvi"z‘sb nota remote ‘Ibédlity.'—
(/) When the journey time between .~ No joining time is
4 ‘the place of posting‘and the place ~ admissible.
“outside the Region is2 days orless. =~

-' | (i) When the journey time référred to - Joiimey time in‘excess -

.in (/) above is more than 2 days. - of 2 days is allowed as
S -, joining time.

(b) If the place of posting in the Region is a remote locality— .-~
(i) Period of travel from the remote Joiuney time as prescribed

- locality to the specified station. - is allowed as free joining

‘ o . time. . ./ ‘

(i)  Period of travel from the " Journeytime in excess of
. specified station'to a'place 2 daysisallowedas
~outside the Region. =~ .- -additional joining time.

is concession. is also _adhjis’siblé whén the-Government servants return

2. Leave Travel Concession -

transfer T.A. for the family will have the option to choose—

- Either: The existing LTC ‘to Home -.ToWﬁ orice in a block of two

calendar years;

" Or:" . The concession for- himself ‘once a year from the station of

. posting 'to his Home Town or place. wheré the family is
residing, and in addition concession for the family (restricted.to
the spouse and two deépendent children only) also to travel once
a year from the place of residence to the employee’s station of
posting. - L L -

This concession is admissible only in cases of transfer from a'station out-
side to-a station in the N-E. Region and vice versa. It is niot applicable from

Ja)'Govefnr'ncnt' servant who leaves his family betiind and doé§ not avail .
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be entitled to LTC on two-additional occasions during their entire service
ireer as ‘‘Emergency Passage, Concession’’ and intended to enable them and
families (spouse and two dependent children) ‘to travel to their Home Town or
station of posting in dn- emergency. Thesé additional passages will be
sdmissible by the entitled mode and class of travel as for normal LTC.

| (c) Travel by'ai}.;'Ofﬁébrs drawing pay of Rs. 13,500 and above and

their families (spouse and two dependent children —up to 18 years for boys
- and 24 years for. gi'rls)-.ma'y'-perform-the abéve LTC journéys by air as

delow— -

- Officerspostedin.. . | - .. DBetween stations
) "North-Eastern Region , I’mp‘ha_VSilch‘ar/Agartalal ‘
L BT ¢ Aizwal/ Lilabari and Kolkata
(i) Andaman and Nicobar Islands | Port Blair and Kolkata/
4 : S Chennai - , :
(i) Lakshadweep = © o Kavaratti and Kochi.

| . ~ 3, Tenure
(o) Fixed Tenure— -
! (i) - For staff with setvice of 10 years or less Three years

| (if)  For staff with more than 10 years of service  Two years

Period of leave, training, etc., in.excess of 15 days per year will be
excluded in counting the tenire period: However, the period may be extended
in exceptional cases: in exigencies' of' public service or when the employee
concerned is prepared to stay longer. Deputation allowance will be admissible
during the extended period also. . S

(b) Station of clhgiiééﬁd‘coinpléﬁon of teniire.— On.completion of the

Ifixed tenure, officers may be considered for posting to a station of their choice

asfara‘s:poss'iblc.. L o -
4, Weightage for promotion, etc.

(a) Eligible officers shill be given due tecogrition in the matter of—
(1') ;.,_promotio_ﬁ iii_éaidfé posts ' '
(i) deputation fo Central tenure posts; and.
(iii)' courses of training abroad. o o
(b) The general requirement of at Jeast thrée years’ sérvice in a cadre post
between two Central teriure deputations may be relaxed to two years in cases

of meritorious service.: = - :

(c) Entry in CR—A specific: entry shall be madé in the CR of all
‘employees who retider fuill tenure of service. :

‘i‘l (5) In addition, Government servants and families posted in the Region
. 1 "

6



5. Children’s Education Allowance/Hostel Subsidy

If the children do not accompany. the employee, CEA will be admissible
up toiclass X1 to childrgn studying at the last station of posting or any other
‘station where they: reside. If such children are put in hostels, Hostel Subsidy
will be admissible without other restrictions. The concession is admissible to
the officials transferred from one place to another within the North-Eastern
Region also. g IR UL : :

6. Wenefitof Two HRAs

B

- Central j»vaétnﬁieﬂ’t,exnbgiéyees posted to the '~ specified Stﬁifes/Union

Territories frém outside the N-E Region who afe keeping their families in
rented houses: or in their-own houses at the last place of posting outside the
- N-E Region, will be entitled to HRA admissible to them at the old station, and
also lat the rates admissible at the new place of ‘posting: in case they live in

hired private "’a‘qco’r‘nmodation irrespective of whether they have claimed trans-

~ fer T.A. for fémily or not subject to the condition that hired private accommo-
dation or owried house at the. last station of posting is put to bona.fide-use of
the members ‘of the family. These concessions are admissible also to those
posted to Aricaman and Nicobar Islands and Lgk.shadwe':cp'. : _
- |Those employees who have not been posted to' the N-E Region from
" outside the N-E Region ar¢ not',énﬁtled to this benefit. . '
i 7. Retention of Quarters/Telephone -
, (a) Govirnment accomniodation.—The facility-of retention of Govern-
mer t accomraodation will continue to be available. “Licence Fee will be

mged at normal rates whether the accommodation retained is the entitled

three years biyond the normal permissible period of retention. -

and all ‘other: charges are ‘paid by the officer concerned.—Appendix-9.
o 8. Special Allowances' o

(¢) Special Compensatory (Remote Locality) Allowancé.— Please see

e o

' (b) Special (Duty) Allowance/Island Special Allowance.—Employees

who have A1l India “Transfer Liability: on, posting to (/) any station in the

North-Eastern Region comprising the States of Assam, Meghalaya, Manipur,
Nagaland, Tripura, Arunachal Pradesh, Sikkim and Mizoram. will be granted

Special (Duty) Allowance, and (if) any station in the Island Territories of

Andaman, - ; Nicobar -and. Lakshadweep will be granted Island Special
Allowance. (For rates and conditions governing the grant of these allowances
see under '(fqmpensatory.Aquwance.s "in Section 6): R

!
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or below the entitled type. The facility of retention will be admissible for

| (b) Residential telephone in the last station.—Resideritial télephone at
the [last staticn will beallowed to be retained on' the condition that the rental

I7
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TRANSFER POLICY CBECV' R

| | L " ) 2005 | : q’”
TRANSFER/ PLACEMENT POLICY. FOR:GROUP ‘A’ OFFICERS OF
THE INDIAN REVENUE SERVICE (C & CE)

INTRODUCTION

1.1 The Ministry of Flnance has taken ma]or initiatives for tax reforms,
including reform of tax administration with an emphasis on reducing
inter-face between the tax payers and administration; imparting
greater transparency and minimizing discretion so as to ensure
efficiency and re.c‘ognition_ of merit and honesty.

The successful implementation of tax reforms depends on the
efficiency of the delivery system. A significant’ contributor to the
effectiveness of the administrative-machinery is a credible human
resource development policy, which offers opportunities for.

| excellence and careér advancement through a proper placement
strategy.

1.2

1.3 The existing placement policy has been in place for over adecade.
Based on the experience of its lmplementatlon a review of the
present system of transfers and postings was carried out.
Accordingly, a new Transfer/ Placement Polity (herein after referred
to as the Transfer Policy) for Group 'A" Officers of IRS (C&CE) has
been formulated. The new transfer/placement pollcy shall come into
effect from 1% Apnl 2005

. |
SALIENT FEATURES OF THIS TRA—N-'SFER POLICY

2.1 a) . The salient features of this -

! Transfer.are as follows: a) All

transfer and postings of Group "A’

officers of IRS (C&CE) shall be

b effected by the Board/Placement

: . Committee or on their

recommendation as stated
hereunafter :

b) The Transfer policy has been

! - formulated for officers at dlrferent :
| Ievels _
) ' All statlons have been categorlzed

in three classes and tenure of. stay
in different classes of statlon has -
been prescrabed

d) Al posts have.been divided mto ‘
- two categorizes, namely, Sensmve
and Non Sensutsve ' :

e) - Al posts have been categonzed as'
- field and non- fueld posts ' :

f) : Gmdehnes for dealmg wuth ,
‘ different types of "compassiohate, -
grounds"cases have’ been laid
down.; .

g) “All annual transfer orders shall be
normally issued by 30" April and,

e

e
¥ e




b 2o

2.3

2.4

3.0 THE BO

3.1

3.2

3.3

3.4

in any case ‘not later than 315t
May of the year,

A correct and complete database i$* a sme
qua non for operatlonahsmg the Placement -
Policy. CBEC shall’ ensure-that the database’

' containing the profiles.of all Group ‘A" offlcers_
s regularly updated.

All gnevances arising out of the
implementation of This Transfer Poiicy shall
be addressed in accordance with the -
guidelines issued by the Department of
Personnel & Training, only after the ofﬂcer
has Jonned hns new assugnment

This Transfer PO|ICY shaII not be appllcable to
the transfer of Chief Commissioners " -
/Directors General. -*: S

ARD/ PLACEMENT ’COMMITTEE: o

The Board will recommend proposals for :
posting of Chief Commissioners /Directors
General and Commissioners for approval of
the Government i.e. Finance Minister through
Revenue Secretary and Minister of State -
(Revenue). Joint Secretary (Administration),
CBEC will serve as Secretary to the Board for
this purpose. .

The Placement Committee will be the final-
authority for transfer of officers below the
rank of Commissioner, provided the case falls
within the purview the-existing guudelmes
After the proposals are drawn up and- -
approved by the Board, the Chairman shall
consult MOS (R) before giving effect to the -
‘annual transfers proposals. Approval. of the
Government will be-required in case a
deviation from the exnstmg gwdelmes has to
be made. .

The Placement Commlttee shall conS|st of‘the

followung »

a) 'Chairmani

b) . Member (Personnel and

~ Vigilance);

<) " One Member of CBEC to be
nominated, in rotation, by the
Chairman of the Board for a -
period, ofsux months; and :

d) ' Joint Secretary (Admn.) posted

in CBEC as its Member- Secretary

The minutes of the meeting of the
Board/Placement Commmittee shall be drawn
up and approved by all Members withiri 24

hours in a meeting (not by circulation). These"_

must be approved by thé competent ' .
authority within thlrty days IR



4.0 TRANSFER POLICY FOR o#si'ce;ﬁs AT D’IFF’EﬁENT LEVELS

;ox

4.1

4.2

4.3

4.4

4.5

In case of Commrssroners and Chief
Commissioners/ Directors General, the Board
will recommend: both the statlon of postrng
and the specific charge..’

Officers below the rank'-of.Commis-sioner will
be placed at the disposal of the Chief
Commissioner/ Director General concerned,
for further deployment. While considering the
officers for further deployment, the Chief. .
Commissioner/Director General shall keep in-
mind the old cycle 6f posting of the said
officer consrderlng which Board has placed
that officer at their d,sposal

The normal practice. is transfer on. promotlon '
In individual cases this may give. rise to .
hardship. Hence, this may be decided by the .- -
Board/Placement Committee. For this

purpose, the grant of Senjor Time Scale/Non
Functional Selection Grade shaII not be .
treated as promotion.. ’

Directly recruited /- newly promoted Group ‘Al

~ officers shall be given intensive training in"

accountancy for a period:of 2-3 months "
during the period.of probation / upen R
promotion. Upon completion of training,
directly recruited officers shall be normally
posted to a class 'A’ station, whereas the
officers promoted from Group 'B! to Group ‘A’
shall, on promotion, be transferred out of the
station in which they were previously
working, unless the. balance service is less

. than three years. Further, in view of the".

sensitive nature of the.job, Appraisers, on or
after promotion to the post of Assistant
Commissioner,: ‘will not continue to remain
posted .in the Comfissionerate which -

exercised jurisdiction over the Customs -

House on whose’ cadre they were originally
borne. . v

As far as possrble an offlcer shall spend the
first nine years-of his service on field posts.
All posts in the Commissionerates of -
Customs, Central Excise, Service Tax and the
Directorates of Revenue Intelligence and
Central Excise Intelligence have been
categorized as field posts. Officers upto and .
including the rank of Commissioners shall
ordinarily be posted on field assignments for
at least 5, 3 and 2 years respectively, in each
of the first 3 decades of their career
respectively. During the first six years, the
officer shall not ordinarily be given a posting
outside the department or sent on a '
deputation, ahd should be given exposure in
Central Excise, Service Tax and Customs .
branches, as far as possible. After completing

20
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4.7

5.0 CLASS
ROTATIOR

5.1

5.2

5.3

- T
six years of service, ‘an officer may be posted
to the Board as an Under Secretary.

As far as possible, the 'seniof most: ofﬁcer o
may be posted as the Executive :
Commissioner. However, once posted a-
commissioner will. not'be moved out of- the

~ executive charge mérely because an officer

senior to him has replaced the hitherto'junior,

" non- executlve Commlssmner at that statlon

The officers will, as far as possible, be
rotated between the Customs and Centra| :
Excise branches every two years and ’
adequate experience in Service Tax bran¢h
will also be ensured as far as possible. This. |
shall be done after the Annual Transfers have
been effected. At stations where there aré
separate Chief'Commissioners of Central

. Excise and Customs, a committee of all such -
Chief Commissioners shall collectivély decide

on the rotation between the two branches at.
that station. At other stations, local rotatlon
will be done jointly by the Chief .
Commissioners who exercise control over the
posts located at that statlon :

IFICATION OF STATIONS, FIXATION OF TENURES OF POSTING AND
N BETWEEN THEM

The various stations where Group 'A"
officers may be posted have been : . - :
categorized as Class'A’, Class '8' and Class :
'C' [Annexure I-III]. Such categorization
is based on the twin criteria of revenue -
collection and the number of Commlssuoner
level posts at a station..

The categonzatlon of stations may be
changed by the Board with the approval of
the Government ’

The States in the country have been lelded
_into 4 areas viz. East, West, North and’

South [Anriexure-IV].‘ An officef shall not
serve in an 'area’' for more than a'total.of . -,
14 years (hereinafter referred to as a. cycle) -
during his entire tenure up to and including
the rank of Commissioner of which tenure in

. an 'A' station shall be for a maximum of 6

years. The tenure shall not be less than four
years in a Class 'B' station and not less than
two years in a Class ‘C' station. The -
maximum total tenure of an officer in all .-
Class 'A’ stations during his service upto
and including the rank of Commissioner
shall be 16 years. The tenure of posting in
“Customs Overseas Intelligence Network
shall not exceed three years. A stay.of more
than.nine months in a station (to be
computed as on 31% December of the
previous year) will-be treated as a*complete
year, and the Iength of the period of stay

2|
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5.4

5.5

5.6

shall be counted from the date of joining...
An officer posted ih Class 'A' or 'B’ station
can opt-to move to a lower category station’
after he has completed at least half his
tenure in that station. .

An officer shall be rotafed between the
three différent classes of stations. After -
completing ohe cycle of posting, the officer

- shall be moved to.another area. Further, as-

far as possible, an officer shall serve in'at.
least two areas of the country viz. North,
South, East, and West,. during his career
upto and mcludmg the- rank of
Commnssuoner . g

It may be clarified that an officer-can.be = -
posted from a Class 'A" station to a Class ‘B’
or Class 'C' station (not necessarily in'that
order) in any other aréa and vice versa, -
provided that if he had been posted in that -
area earlier, a minimum’ period of 2 years
should have elapsed before he can be
posted again to the 'same area (called =~

\  cooling off perlod)

All postings in the Board and deputatlon to :

technical posts in the Départment of
Revenue, Central Economic Intelllgence
Bureau (CEIB), Enforcement Directorate, ..
Authority for Advahce Rulings (AAR),
Competent Authorities (CAs) Appellate
Tribunal for Forfeited Property (ATFP),

‘Customs, Excise and Service Tax Tribuhal

(CESTAT) and Settlement Commission: shall
not count towards calculation of stay at a
particular station/area but may be so
counted at the. option.of the officer.
However, an officer who has beén on
deputation. to.any one of the aforesaid .-

bodies shall not ordirarily be considered for -

another deputation to’ any of the aforesaid
organizations. When' an‘officer applies for.
clearance for a postmg on deputatuon his
previous .history of postlngs will be -
considered while giving ¢adre cléarance. AR
officer shall invariably be transferred out of
the station'in which he'was on deputation
on his return.

In order to encourage officers to seek .
postings in Class 'C' station, the
Government shall sanction:

a) _ At least one' vehicle for office
use in every Class 'C' station
irrespective- of the level of the

. officer headnng the office: and

b) 100 per cent housmg facnlntles v
at the Offlcer level to the extent |
possnble ' '

c) . ' The startlng pomt for -

22
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computfing;-:th‘e stay in Ciass A,
'B' or 'C' station shall be the

date of ]ommg at the station. B ~

5.7 ~ Joint Secretary (Admn ) posted in CBEC as

its Member- Secretary

5.8 The officers after completmg their tenure ifi-
North Eastern Region:(Assam, Sikkim,
Meghalaya, Mizoram, Manipur, Nagaland,
Arunachal Pradesh and-Tripura), Jammu . .
“and Kashmir, NACEN and its RTIs and
Vigilance Directorate and CESTAT will get.
preference in postmg to statrons of therr '

choice.
L]

59 When a certain number of offlcers are due
for moving out of a station to a new station
or by local rotation to new postings in the"
same station for ‘thezreason of having
completed their tenure, but cannot be so
moved due to inadequate number of
vacanciés.available, the officer who has .
served for Ionger perlods will be moved

first. -

The statlon of the postlng wull be taken as

- the actual place where an officeris posted
and not head quarters of Comm|SS|onerate/
Directorate to whlch the officer is posted

5.10

6.0 CATEGORISATION OF Posr's'iNTo sENsI'.TiVE‘-AND' NON-SENSITIVE

6.1 | All posts.in CBEC have been classufled into-
sensitive and non-sensitive with thé approval
of the Government [Annexure V]

6.2 Ordlnarlly, the tenure of an “officer on a
i sensitive post shall be two to three years at .
i. one stretch N

7.0 POSTINGS IN DfRECTOﬁA?Es 'OF REVENUE INTELLIGENCE, CENTRAL EXCISE
INTELLIGENCE, VIGILANCE AND SYSTEMS (CBEC)

7.1 In the Directorates of Revenue Intelligence,
Central Excise Intelligence, Vigilance and’
Systems, the respective Director General will
propose & panel of names for the ‘
consideration of the Board/Placement
Committee. Individual officers will be
selected by the Board/Placement Committ‘ee,
which will also indicate their station of
posting.. : _

7.2 The maxrmum length of tenure in the” . |

: Directorates of Revenue Intelligence, Central -
Excise Intelhgence and Vigilance will be three
years, subject to the condition that no offlcer
shall spend more than six years.in these:
Directorates during his entire service career

8.0 POSTING ON COMPASSIONATE GROUNDS

23



8.1

8.2

8.3

- In case an ofﬁcer seeks a postmg to a
. particular station on medical grounds, the .

Board/Placement Committee is empowered
to take a decision on his plea. However, if. -

required, the Board/Placement Committée ‘

may refer the case to a Medical Board.

In case of working couples; if the spouse of
an officer is working outside the Department,
: posting in the same station may be-allowed" ..
.. subject to the instructions issued by the
- Department of Personnel & Tralmng on thts

issue.

In case where the spouse IS also an offlcer of "

the Department, *both the officers should be
posted to the same station, if they are v
otherwise eligible, provided that, jointly, they
do not occupy more than 50 per cent of the
posts in that station.

24

9.0 TRANSFER ON ADMINISTRATIVE GROUNDS OR IN PUBLIC INTEREST

9.1

9.2 -

!
i

Notwithstanding anything contained in this
policy, Government -may, if necessary in -
publlc interest, transfer or post any officer to
any station or post;

An officer against whom the CVC has
recommended initiation of vigilance
proceedings, should not normally be posted
or remain posted at the station where the

cause of the vigilance proceedings originated.-

He shall also not be posted on a 'sensitive'
charge. This restriction will remain in.
operation till such time the vugllance matter
is not closed. :

10.0 AVAILMENT OF EARNED OR STUDY LEAVE AFTER ISSUANCE OF TRANSFER

ORDERS

An officer under -orders of transfer shall be granted Earned Leave or Study Leave only after. he has joined his new place of
posting. The period spent on Earned Leave or Study Leave will not count téwards computation of tenure in that station or
‘cooling off’ pehod Officers who proceed on Earned Leave or study leave without completing the minimum tenure
prescribed for the station/area will have to rejoin the same station for corpleting the prescribed tenure. In other cases the
Board/Placement Committee will decude theit posting aftér they rejoin on completion of the Earhed Ieave/Study leave.

. Chennai

. Kolkata

. Bangalore
. Hyderabad
. All posts in

NOW A WN -

i
!
|
i

CLASS 'A' STATIONS

. Mumbai (in¢luding Thane and Belapur) :
. Delhi (including Faridabad, Gurgaon, NOIDA ‘and Ghazrabad)

the Customs Overseas Intelligence Network (COIN)

<

| CLASS 'B' STATIONS

s.No. S - STATION

1. ' AHMEDABAD

Annexure-I

Annexure-II
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ALLHABAD
,MANGALORE_

,COCHIN 'N ‘15::?:ﬂ ”1.f,;£; | (;7'

BHUBANESHWAR_ e

MINDORE

RAIPUR
TRICHY

'MEERUTw

VIZAG

'JAIPUR Lh
i'CHANDIGARH (INCLUDING JALLANDHAR)
PATNA e
'LUCKNOW
kANRQB;
;RAiGKﬁH

PUNE
VADODARA

;GoA,f~

SURAT. " -
JAMNAGAR

KANDLA.

LUDHIANA
NAGPUR'

NASIK -+
CRANCHI
'RAJKOT

Annexure-III

" CLASS "C’ STATIONS ANNEXURE-IV .

STATION

:vjAMRﬂSAR
aAURANGABAD
“BELGAUM
'BHAVNAGAR . - -

BHOPAL
BOLPUR "

JCAUCUT

COIMBATORE
DAMAN" .




"

. 10. . DIBRUGARH

|

5 11. - GUNTUR L -
12 . ':;':GQWA'H‘ATI - . A
13.. | GWALIOR o o b
14. . | HALDIA L

| 15. ‘,:HAZARIBAGH ,
16.  JAMMU & KASHMIR
17.: CJAMSHEDPUR
18. 'JODHPUR

l 19.© , MADURAL

i 20. . MYSORE

| 21. . PUNCHKULA

§ 2. jj‘PONDICHERRY

a3 eowTak

LM s

, 25 SHILLONG
26. . SILIGURI .

‘ 27. | '-;;TRIVANDRUM

- 28." * TIRUNELVELT
20 CTIRUPATI
30. .;"V:TU‘IFJICTORIN

31. - VAP

: ;‘b“gREMAINING CITIES(OTHER THAN CLASS.
(/A AND CLASS B STATIONS)

Annexure-1V

North Zonle Jurisdictional areas of Chief comrh|55|oners of Customs. &‘é‘entral Excise of
Chandlgarh Delhi, Jaipur, Lucknow, Meerut (falling in the States of J&K, Himachal Pradesh,
Punjab, Uttaranchal, U.P, Delhi, Haryana RaJasthan &Umon Terrltory of Chandigarh)

East Zonel Jurisdictional areas of Chlef Comwssuoners of Customs & Central Excnse of
Bhubaneshlwar Kolkata, Ranchi, Shillong, Patna (fallmg in the States of Bihar, Orissa,
Jharkha nd West Bengal, Meghalaya, Nagaland Assam Slkkum Manlpur Mizoram & Union
Territory of Andaman & Nucobar) . : . , .

West Zone Jurlsdlctlonal area of Chlef Commrssuoner of. Customs & Central Excise of
Ahmedabad Mumbai, Pune, vadodara, Nagpur & Bhopal (falling in the States: Gujarat,
Maharashtra Goa, Madhya Pradesh Chhattlsgarh ‘& Union Terrltory of Daman & Diu)

South Zone Jurlsdlctronal area of Chief Commrssroner of Customs & Central Excise of
Bangalore, Chennai, Cochin, Coimbatore, Hyderabad, Mangalore, Vnsakhapatnam (falling in
the States iof Andhra Pradesh, Karnataka Tamrl Nadu Kerala & Umon Terrltory of

Pondlcherry & Lakshadweep)

l
r

Annexure-V

Categorlzatlon of posts into sensmve and non sensutlve The followmg posts have been
categorlzed as sensitive and non- sensntlve :
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A. Customis Commissi:oner,ate_:’ -
ﬂ‘ Ss.No. | ‘Group ‘A’ post?_ : _'Séci:.iéﬁ]i?%ranéh " Category
1. Commissioner © L oo Sensitive -
Con’imr.(Ge'n.)”' : - - o : ~ Sensitive
Commr.(Appealé)- : ' ER o o - Non-
S . Sensitive
| Commr.(Adj.y- = " ] o DA Non-
: : . I o v . Sensitive
Addl/It. .. Preveritive. . Sensitive
Commr./DC/AD .* B

i ¢ SA

Pt

ot

L‘e‘vga'l" R . Non-
©... L. .- Sensitive
Ru.mvhﬁégi'ng &  Sensitive

Intélligence ©

T suB Sensitive
Air 'Intelili'g:eng:e . Sensitive
| éir'pbft n :_ . Sensitive
Town ‘Iﬁtéll_i'gen-ce ‘ Sensitive
v Al App'ra‘is'ihg Gfoubs_" Sensitive
oo o | 'DOGkS/Shed ' _ Sensitive

_'St"'at'i'stics‘ : - Non-

, S © . Sensitive
! 0 Audit o Non-
| - - . o o - Sensitive

. " Review D Non-

T s Sensitive
© .. Tribunal . o o ~ .Non-
IR - ... Sensitive -
'MCD. - . Nom-
S " Sensitive
~All.othercharges . - Non-
which:do not involve " ":* . Sensitive
rregular.dealings with
the.public - .

B. Central Excise Cbﬁ\m‘i'sswheraté
S.No.! S ‘Group 'A’ post , Section/Branch Cétegory

1. Commissioher " Sensitive

Commr.(Appeals) L o Non-
o o o s Sensitive

Commr.(Adj.) . . A T ‘Non-

_ TR o ' ) Sensitive
Addl./at. .Y - Anti<Evasion = - . Sensitive
Commr./DC/AD; | L T '

' SR L Legal & - .. Nonh-.
_“Adjudication. . "' Sensitive




- All posts in'DG (V) .

C Audit

- Divisions
Review
TechnmaVAudR
Chief —:
Commissioner's
Unit/Office '
¢/ Directorates -

_Gr0up'A“pQ§ﬁﬁn o 'SecﬁonBraﬁch
All-posts in DGRI. .- ' e

All posts in Central -
Bureau of Narcot ,?v
All posts in COR
Office. .~

All other _
Directorate$~ :

Sensitive

Non-
Sensitive

Sensitive

Non-

" Sensitive

Non-.
Sensitive

Non-
Sensitive

Category

Sensitive

Sensitive

'_Sengﬁve

Sensitive

Non-
Sensitive

. Non-

Sensitive
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Annexure- C

e ..
Y

No. 28034/2/97-Esit.(A)

Government of India
© Ministry of Personnel, Public Grievances & Pensiois
i (Dcpanment of Personnel & Trammg) '

& ;. ’ o o ' o Ncw Delhi, thc 12" June 1997
ki EE :
%i‘? m’m(‘w MFMRORA\mIrM
. ;’ l '
“ Sub: Péstlng of hpsband ahd w’l'fe at the same j,Stauon.
; The 'dersw.ned is dxrected to say that on ' thie subject menttoned above
i

ent has. 1ssucd detailed euldclmes vide O.M. No. 28034/7/86-Estt (A).
dated 3.4.1986. The Fnﬁh Central Pay Commission has now rcuonmnmdcd that

nly the exxsung instructions rcgardmg the need to post husband and wife at

not o

the sarmie station need to be ncncratcd. it has also recommended that the scope of =~ fxi
these ifstructions should be wxdened to mclude thé provision that where posts at _ r{;
the ap ‘ropnate level cxxst in the orgamzanon at the same station, the husband and b
wifo m \g mvanablv ‘be posted together in order to enable them to lead a ‘normal

s
3
§
%
.
by
8 .
&
e

family hfc and look aﬂcr the wclfarc of the children, cspccmlly till the chnldrcn

are 10 years of agc.

2. The (iovemment, after coﬁsider‘ing the m'at.ter,v has decided to éccept this
recomrendation of the Fxﬁh Central Pay Commission. Aéébrdingly, it is
reiterated that all hﬁnisnics/Dépmﬁlncnlts ghbulq strictly adhére to the guidelines
lid down in O'M. No. 28034/7/86-Esft. () Dated 3.4.86 while deciding on the

anetit oo NN il s

e meim A1D T SR ek e oy ‘ K i A3 "-""'-:...-‘. e
ER RS R R v S S R

e it B

‘requests tor posung of husband and wite at the same station and should ensure 0
that s\hch posting’ ns mvanably done, espccnaﬂy till* thexr chxldren are 10 years of
age, posts at the apprOprmtc level exist in thc orgamzanon at tho same station
and if no admnustratxve problems are cxpected to result as a consequence ' | "~
3 It 1 er clanfied that even cases where only the wife is a govemment servant,

the concession claborated in para 2 of lhxq O.M. would be admxsstble to the N
government servant

&

R N R

e

i3

B07 O
%

P
L Dk



|
¥
[
P
!
L
i

4. ' h\.s\. mstruumns would bx. apph«.ablu onlv 1o posts within (the same department

t.'

nd wuuld nol appl\ on appumlmull umlur lhc, ( ullml StafTing Scheme.

5. ."L‘ copy ot thns Dcpartmcnl s UM No ”8034/7 86 Esti. (,.-'\) Dated 3.4.86 g .

emloscd for readv rcfcrence ;md guidance.

6. bﬁncl‘i vcmio'n of the OI\"I is 'elllé:lotsed.

Sd/- lllegible
A (Harinder Singh)
; _--:I()'ml Sceretary 1o the Gowt. of India

Tel. No. 301 1276

To ST
L - All Ministries! Depammnls ot (hc (mv»mmunl ot lndm
2. Dupanmcnt of Womcn & C hlld Dcvclopmcnt
2. The National C (mumasum fnr \\’umun 4 Dumhnal l‘pmllnas Marg, ITO, New
Delhi. S :
. S
!
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1
(2) In the event of such surviving hudband/wife also dying, the
child/children of the deceased parents will be granted two family pensions
subject to the limits prescribed.—Rule 54 (11), C{JS (Pension) Rules.

8. House Rent Allowance.— (1) Both are e;ntitlcd to draw HRA even if
they work in the same station and live together but not provided with Govern-

ment accommodation. m}

(2) A Government servant whose spouse i allotted accommodation at
the same station by Central/State Government, an Autonomous Public Under-
taking or semi-Government Organization will not be eligible for house rent
allowance irrespective of whether or not the non:allottee employee resides in
that accommodation.—FR & SR, Part- V. ‘

9. Central Government Health Scheme/— (1) The spouse drawing
higher pay will contribute fo the Scheme. Parents of the non-contributing
employee will not be eligible for the Scheme’s benefits.

(2) However, a female contributor has the aption to include her parents-
in-law, instead of her parents, in the tamily for availing of the medical bene-
fits.— G.I, M.H., O.M. No. F. 6 (1)-54-Hosp.) dated 31-5-1954 and F. 4
(1)-18/63 - H, dated %-3-]966. '

(3) If both the Government servants contribute, parents of both will be
cligible for the benefits. '

(4) Judicially separated couple are treated as separate:entities.— G,
M.H., O.M. No. F. 21-12/63-H. (M), dated 16-12{1964.

10. Allotment of Residence.— (1) The title of each of them will be con-
sidered independently.

(2) Only one residence will however, be aillotted, except in the case of
judicial separation.

(3) If the husband/wife who is an allottee of a residence is subsequently
allotted a residential accommodation in the same]station from a Pool to which
the Allotment Rules, 1963, do not apply, he/she should surrender any one of the
residences within one month. This condition will not, however, apply if they do
not reside together due to jddicial separation.—SR 317 - B-4 (4) & (5).

i
11. Posting of husband and wife at the same station
[Swamy’s ~— Complete Manual on Establishénent and Administration]

The Government has laid down the follovd(ing guidelines for the cadre
controlling authorities to consider requests of husband and wife when both are
Government servants and employees of Puqllic Sector Undertakings for
posting at the same station, with utmost sympathy:— :

| .
(1) Where the spouses belong to the samé All India Service or two of
the All India Services, namely, IAS, IPS and IFS (Group ‘A’): .

The spouses will be posted to the same Cadre by providing for a Cadre
transfer of one spouse to the Cadre of the other spouse subject to their not
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being posted by this process to their home cadre. Postings within the Cadre
will, jof course, fall within the purview of the State Government. :

(2) Where one spouse belongs to one of the All India Services and the
other, spouse belongs to one of the Central Services:

The Cadre controlling authority of the Centra.l Services may post the
officer to the station, or if there is no post in that station to the State where the
otherispouse belonging to the All India Service is posted.

(3) Where the spouses belong to the same Central Service:
The Cadre controlling authority may post the spouses to the same station.

é4) Where onc spousg belélzgs to one Central Service and the other
spouse belongs to another Central Service:

The spouse with the longer service at a station may apply to the
appropriate Cadre controlling authority who may post the said officer to the
station, or if there is ho post in that station to the State, where the other spouse
belonging to the other Central Service is ‘posted.

’ (:?) Where one spouse belongs to an All India Service and the other
spouse belongs to a Public Sector Undertaking:

¢ spouse employed under the PSU may apply to the competent
author!ity who may post the person to the station, or if the PSU has no post
thereirih, to the State where the other spouse serves.

(é) Where one spouse belongs to a Central Service and the other
spouse belongs to a PSU:
|

¢ PSU spouse may apply to the competent authority who may post the

ofﬁcexj to the station, or if the PSU has no post therein, to the State where the -

other spouse serves. If, however, the request cannot be granted because the

PSU has no post in the said station/State, then the Central Service spouse may

apply fo the appropriate Cadre controlling authority who may post the person

to the §tation, or if there is no post in the station, to the'State where the PSU
spouse;serves. ' :

i .
rd (7) Where one spouse is employed under the Central Government and
the other spouse is employed under the State Government:

| . .
The Central Government spouse may apply to the competent authority

who may post the person to the station, or if there is no post in that station, to
the State where the other spouse serves.

2. jThese are only illustrative and not exhaustive. Cases not covered by
the guidelines have to be dealt with in the spirit of the guidelines and the
objective of enabling a husband and wife to lead a normal family life and
ensuring the education and welfare of their children — as far as possible and
within tihe constraints of administrative convenience.—Chapter 62.

! 2
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DATA BANK OF DETAILS‘ OF GROUP A OFFICERS OFRIE-&-€ES

(3] v f
Personal Details , S R :
1 | FULL NAME OF THE OFFICER . | K. Ashii Khieya
2 | DATE OF|BIRTH (dd-mm-yy) . [27.01.1964
3 | SEX (MALE / FEMALE) : ~ | MALE
4 | CATEGORY (SC/ST/OBC/GENERAL) . .| ST. L '
S | EDUCATIONAL QUALIFICATIONS | 1.B.A. (Economlcs Hlstory)
(WITH SUBJECT) | 2.LLB.

6 LANGUA(:ESKNOWNFLUENTLY _\ l)Engllsh 2) Angaml

7 | MARITAL STA TUS (MARRIED / UNMARRIED) Marrled
8 | NAME OF SPOUSE - | Esther: = .
9 | PROFESSION OF SPOUSE _ .| Government Serv1ce
10 | HOME TOWN ( ALONGWITH NAME OF Lo Kohxma Nagaland
STATE) || v
11 | DATE OF JOINING GROUP A SERVICES 16 09 1991
1) @dd-mm-yyyy) -
12 | BATCH to Whlch the oﬂ' cer. beIongs tf any/ . 1_991' :
Promotee |. o

o I’oi;ltﬁéérﬁrriiié‘sioner v
05.11.2002 :

13 | PRESENT, DESIGNA y ION

14 | DATE OF\JOINING PRESENT GRADE 3 : v
15 | PRESENT|ADDRESS (Residential) -1 25, Nilmani Phukan Path Chnstlan Basti,
(ALONGWITHNAME OF STATE) | Guwahati-781005, Assam

16 | Field of Specialization (Ifany) S
17 | Aptitude for any field -~ .. - |-

18. HISTORY OF POSTING (INCLUDING EX-'CADRE*POST'S)

SL POSTHELD - . {PLACE . FROM : TO
NO. (Wiﬂ nameof - | (with nameof (dd/mm/yyyy) (dd/mm/yyyy)
formation/ charge) Commissionerate _

1 | ACCE (Inspection) - | Kolkata 10 05 93-” : 26.05.93

2 | ACCE, G Division -do - . 31.05.93 18.10.93

3| ACC(P) L Dimapur,- Shlllong 25.10.93 | 18.06.99

4 | DCCKidderporte | Kolkata . 25.06.99 12.02.2000

Docks SN EENSC L G .

5| DCC Airport - . [Kolkata {14.02.2000 - ... |06.11.2001

6 | DCCP &V | Kolkata - . 107.11.2001 - . ]31.10.2002

71J.C.C.Ex. .. .2 Shillong . 1051102 - . . ]102.01.2003

8 | J.C.(Customs) . - - ;Guwahatl Shlllong 103.01.03- .. | Till date
19. TRAINING DETAILS - ' ' SN
SL Training Conducted TRAIN]NG IN [NDIA ' 'TRAININ.C ABROAD
No. | By (Deptt./Others) Training Course Details (Pro;ect/ Training Course Details

: ' ‘ -Penod from & To /Locatlon) (Project /. Period from & To

| /Location)
1 : , Course on commercxal fraud & o
" Deptt. monéy laundering -
: NACEN, Faridabad
) 13-10-03 to 15-10-03
@5@-\"“ RS
RS P




. PROFORMA I

TRANSH:R PR()FORMA i

‘. 1.(a) Name of the Ofﬂcer

K. ASHI KHIEYA

(B) SI. No. in the Givil List =~

Si. No 443 (Uvnl L.|st 2001)

(c) Designation .
(d) Comm'te /Dte/ Office L
in which working and /or

b o

_Joint Commissionier .

posted at present Com,mwonerate of (._gstoms (P),Shillong
(e) Date from which posted in | ,""6'3,.-61 05
_.__the present Comm'te/Dte - -
(f)_Date of Birth 3 ’ ,27-01 64

- —]

Office of Additional Corﬁmlssxoner of
Castoms (P),Guwahati inde? : -

{g) Name of the home town & State

T Kohima Nagam

2, Hlmry of Posng since cntry mto the (‘roup ‘A
prescribed profos ma : -

IRS (Lu';toms & (,emral EXCISC ) service in the

SL.| POST HEL]D ‘ Chtef T Commie 1'Slat|on - FA‘T“F C
No i Comm’te/dté ; ' - st
genddte ol """" To
1. | AC,CEx. |-Inspection | Kolkata. . - [Kolkaia . | Kolkata 10...5.93 18.10.93
‘G’ Divan RS ) S R
2. |AC, Custoins(P) | Kolkata | Shillong | Dimapur | 25:10.93 | 18.0699
3 1 DC, Customs - Kolkata - | Kolkata® .~ {Kolkata . 2. 06.99 3l 10.02°
Kidderpo Dock ' ' : oo
Airport, P ST SR D I
4. | Joint Comlhlsswncr, Shillong { Shillong - Shillong - . [ 5.11.02 [02.01.03
| ____| Central Exgise 1 . | C. Excise N AR N
5. | Joint Commissioner. | Shillong . [ CC(P) :| Guwahati 03.01.03 | Till date
. Customs ' .- Shillong - '
3. 1Fyou want pmstmgtoapamcular station - 4
name the five|different stations in order of 2. 5.
preferences and give reasons G 3. S .
4. 1f your spousé is employed and you seck Retention rcqucsted
posting to a particular station or,rctention at the | Spouse employed as I:AC in Assam Civil
same place, gan. complete details of such - - Services, Govt. of Assam Transferable within
cmployment , heSIgnallon of spousc , pay and Assam .
whether thejo is transfcrable ornot. | Pay _Rs. $500/- Basw + admnwble
R al]owanccs : C R
5. Other relevanlmformatton if any

rom. o1 de

NOTE: Options (lnly in respect of stallons w1l] be entcrtamed and requests for spy

particular station wnll not be consldcrcd

Stationf Guwabhati
Date:02/05/05

Controlling Officer’s (.Qmmems

N

ifig postings in a

The particulars given in Col. | &3 abovc are veritied and found correct.

gt

» O\M

.
) CAAC I IO M

R A i -

Conimissiongt Customs '

- North Eastern Reglon g ¢p
- Shillorg. ~

don nwfw vk e ka' CJK'OMW“‘N o
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F. No, 22012/10/2005-Ad-XX

Government of Indla
. Ministry of Finance
Department of Revenue.
Ccntul loard of lxcln & Cusbomo

' Dated : June 10, 2005
| OFFICE ORDER NO $1/2005

The folm transfors und posting In b grade of Addltional Commlulomr & Joint Commtssloner of Customs &
Contral fixtise are hereby ordered with immediate effect and until further orders : _

1
I

Sl. {Nuna!:'d Officer Presant Posting _ F;tcd to Zona/Dircctorate
™ [RajonjKumar Sahoo. PomxonatA . Meeuwrcx T T
. - MEERUT CX / EXCEPT NOIDA &
'2 ‘Nﬂ\lﬂl Panday Tiwar ' DGCE! DEQQ N N | GOB
Dull Chand - foTe oF LOGISTICS DELHI . [BHUBANESHWAR OX R
FT [Ram Miwas Rustegs [OfLHI CEX ZONE . [SHILONG &
[5.7 " [P.X Sinph fMEERUT CEX ZONENOIDA - © [KOLKATA QuS

6. [c x&w T [P X N DE CUCTUN Fom\;x
[7. . Veplmarars Reddy — [GHENNAL CEX TONE GHENMAI-Il CHENNAT _ [PUNE CX (GOA)

;ﬁ'ﬁfﬁ laenrw CEX ZONE CHENNAI-IV CHENNA] [NAspun cx

S, w| Venkats Krishna mgm CUS. ZONE CNENNAI AIRPORT QUS. \\anopait acx
lmﬂ Arye . }nwxur CEX ZONE NOIDANOIDA © gg&})ws ) (OTHER THAN
lu. [umoi‘iuhmnrmn ~[NAGEN PARIDABAD — .[LUCKNOW [ -
‘ MUMBAI-I CUS, ZONE MUMBAI lMORT -
12. AlSrinives 3 mneoam (=1
s : , - [MumBar o
13, |-r.u. Kfpoor [Mssaur CEX ZONE GHAZIABAD B’_f&’;! CUS (PREV) OTHER THAN
fi4 " [AV BStaknshna CoE e [COIMBATORE CX T
[35. JAnl Sifgh Bodi CESTAT DELM1 Bhopal CX 1
116 [Neets Lall Butalia __|DTW DATA MGMT (SBI-OLDE OELHI - “[Anmedabad Cus,
17 [v. Senthosh Kumbds *genw CEX ZONE o DG (Vig). Chennal
16 [Himenihu Gupta CESTAT MUMBAI ' Ahmedabad Qustoms
[19 " jsugrive Moona MEERUT CEX ZONE. GHAZIABAD | _ [NACEN. Kanpur
20 ‘o.h-}‘nh Sahy KOLKATA CEX ZONE. Kolkota (ST) |y o " () (ommerenan
j217 [SNShvastve jodiccE omRt |oetni cx T
22 [xClony CHENNAI CEX ZONE. cusmwmmw Shillong CX___
[23 [P Hemavathi (Ms) 'CHENNAI CEX ZONE. CHENNAT-IT CHENNAL {Mysare. CX

>
%
=3
kg:f
| ’%ﬁ

I



g s = -

o

ST

!

ﬁ‘ Seema'Arora (Mrs)

DG VALUATION MUMBAI

[Ahmedabad Customs

125 |Deepak Arors [NACEN MUMBAL — [Ahmedsbad: CX

T | - —T - )

;26 Prnmdd Xumar ]g:t:: aus. ZQ‘!E DELHI ACC (EXPORT) ~ {vadodara CX
MUMBAI-1 CUS ZONE MUMBAI mpom '

{27 Saush Dogre .

MUMBAI

Vadodara CX -

28 .Icnagan Lal Mahar

JoeL1 CEX ZONE DELAI-1TT GURGAON

Ahmedabad Customs

[29 " [Kamidsn Pragad Mishrs [MUMBAI-CEX ZONE MUMBAI-T . . [NagpurCX

[30 |G. Sree Hargha HYDERABAD CEX ZONE HYODERABAD- T Colmbatore CX

31 |A K Jyotshl DBLHI CEX ZONE, DELNI-1 - amshedpur &X

|32 7 [x S ehat oGt BANGALORE B Vadodra CX

(33 [Santosh Kumar Pandey  |DELHI CUS. ZONE, DELHI ACC (expom Lucknow CX

34 |Raj Bans Singh “|DGICCE. DELHI Delhi CX (othor than class *A” Station
35 Sudﬂtn Sharma Mrs NACEN DELHI Nagpur CX )
(36 [Satish Oandra Verma ___|OGICCE. DELH Vizag Cx

137" JC Raré Krishna Rao TAvBERABAD CEX ZONE, HYDERABAD- . JAhmedabad CX

(38 |P Dovakidu CHENNAI-UI CX {Ahmedabad Cus

'Y9  [Boddufani Hare Ram _ HYDERABAD CEX ZONE, HYDERABAO W |Ranchi CX

{40 " c ulibn Andrews CHENNAI-1 CX v " |Shillong Cus (P)

41 |R Mohon Dass CHENNAI CUS. JRanchi CX

42 imthnfpu Suresh Kumar

HYDEWO GX ZONE. NYDER.AGAD-IH .

_ |vadodarn cx

[43" [o-P. Naigendra Kumar

. |BAN GALOR!CO(ZONE BANGALORE-{

INAGPUR CX

[a4. |Asit Kiymar Monddi

|DG. VIGILENCE KOLKATA

" [coMBATORE Cx

fes. X qlm [koLxaTA Cus ~ [MYSORE o
[s6. Dayant Pagap Goewsml _[KOLKATA CUS [MYSORE CX-
[47. [AJay Diat ‘ [MUMBAL - I 005 _ , T BAIPUR OX
[+8. [M. Sefthamil Selvan [GHENNAL CUS, msv ZONE. mlcmr TkokaTA X
fas. [Ashok R Mahida IZ\HMF.DABAD CEX ZONE AHMEDBAD =7 [RAJKOT CX.
ZAG CEX & QUS, o l‘ces'TAT KOLKATA

o rnnara v

[ZONEVISHAKAPATNAM-T

[NACEN VADODARA

(51, [Ashit Tyegl [AHMEDABAD CUS. ZONE

(52, {Sanjegv Gangadhar Dewohwar [VADODARA OCE, SURT-TJ, SURAT _[cESTAT MumBAT
[53  [Suni kumar Das [RANCH] CEX ZONE PATNA [KOLXATA CX )
|;4 I'M—ahdﬁ Kumar Rustag! [AHMEOABAD CUS ZONE KANGIA CUS loclcce DELNI

[55. [k Shjamaundar — (BANGALORE CUS ZONE MANGALORE [BANGALORE CX

|86, [Vinod|Rumar Dahtys

" [PUNE CEX & CUS ZONE PUNE -

0G. AUDTT CHENNAL

[57. [Stephen L D Sowzs -

[VIZAG CEX 8 CUS ZONE

“[NACEN CHENNAT

[s8. [snanllwr Lol Meena PATPUR CEX ZONE JAIPUR - 11 . " [cestat peLn

[69. Rajosh'Pondey ﬁsmw CEX ZONE AHMEDABAD- " [DOPM DELHL T
fe0.” [shubh Cnutan " [AHMEDABAD CUS ZONE AHMEDABAD  NACEN MUMBAT

[61. [Bijoy Kumar Kar [VIZAG CEX & CUS ZONE [DGRI KOLKATA

[63. [Rajosv Gupts. " |ATPUR CEX ZONE JAIPUR-1 " [CHANDIGARH OX

[63. [Ashok Kumar Chaturved) [LucKNOw CEX ZONE xmpua ~ [NaGPURCX .

joa. ;sotyd Prokash Peliwal  [LUCKNOW CEX ZONE LUCKNOW "[DG. AUDIT KOLKATA

[65. [Rajosh Sodhi ' [cumoxsmn CEX ZONE. CUBHIANA _ [KOLKATA CUSTOMS

Taxindihs
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[MANGALORE CEXZONE

[67. i’;{aﬁ Haran Khokar '
|

AHMEDABAD CUS. ZONE JAMNAGAR cus
(PREV)

KOLKATA CUS (P)

[68.[M.8. Sharmo T fpunecex LT T Uooom oL T
169. |[Dipak Bandhu &aral JRANCH} CEX ZONE JAMSHEOPUR o ﬁemw CUS (PREV) ;
(70" |Mendaiike Snmvu [COTMBATORE CEX 20NE _ 77 [ARMEDABAD CUS :
[71. |[karen Kismar Kapur[ARMEGABAD CEX ZONE BRAVNAGAR  foeuHicx T '
(73 |fC-M. Choudhary — [VADODARA CEX 2ONE VAPL._ [DOPM DELHI !
[73. [Komom Netarela Pisl ¢ [VIZAG CEX & CUS ZONE GUNTUR [CHENNAT CX ;
[74. | $SAKPAL T [MANGALORE CEX ZONE BELGAUM  _ [GHENNAT CUS (PREV) B
[75. [BAEET SINGH NUNWAL " [DGRI AMRITSAR {osuu o ’ !
’76 ’IGAJGONG!DIN PANNE) . 4?%%5@4& CQS _ZONE SH’LLONG 'KOLKATA X 5
{77. VIRENDERA KUMAR-1 ™ [DELHi CEX ZONE PUNCHKULA , " |DGIcCE DELHE
{78. |DEEPAX GARG ~ |BHOPAL CEXZONE . - ~ |CESTAT DELHI
79. } mm RS lmswa CEX ZONE AURANGABAD VADODARA CX ;
, lao. {IQW.L!B(HUN SONGATE __|SHILLONG CEX & CUS ZONB SHILLONG _ [KOLKATA CUSTOMS '
{{ﬁmmnoen SINGH SODH! ?&:\})ws PREV ZONE AMRITSAR CUS - SETTLEMENT COMMISSION DELHI |
['2 pmm MAOHAN DUBEY - [DBLNI CEX 2ONE norrrAK ‘ fbeuu CUSTOMS (PREV) |
[83. JOAVESH KUMAR SRIVASTAVA [VADODARA CEX ZONE VAP 3 Womm) &7 :
[84.” JAHUSSAIN BAIG [CHENNAT CEX ZONE Poumcuennv " [COCHIN CX T
[85. [EATVA NARAYAN PARWAL _ [NAGPUR CEX ZONE AURANGABAD [VADODARA ©X }
86, |s PALATYANOL [COIMBATORE CEX ZONE ~ - [CHENNAT CUS (PREV) I
[87. frciose [cocrmvcexzone T T T ICHENNAT o f
. [88. [BABULAL RAJAT [KOLXATA CEX ZONE mwm [SHILLONG cus (P) ) |
{89. N M MAGOTRA [COIMBATORE CEX ZONE. moum . [cHENNAI X
i°° FOTMWAWI BAU A gjiams PREV ZONE TUTICORIN cogﬂxn =
[o1. Euvm KUMAR DUTTA . IBHOPAL CEX ZONE eaom. , " [oetHT e
[oo. [Rumesh namain pashp  VASOOARA CEX Z0NE ORVAN VALSAD (o7t oet
{03, [NADHUR SRIDHAR REDDY VIZAG CEX 8 CUS ZONE mumx '[HYOERABAD €X
o4 [GSSaNDHU {DELHI CEX ZONE PUNCHKULA |BANGALORE cusrons
[95. [SUAZATHUNG NUNTHUK [SHILLONG CEX & CUS ZONE {DGICCE DELHI i
[66. [PAUL RAINDERA LAKRA ‘[C.B.N. GWALIOR [RANCHT &X g
[o7. BALA : [DELHI CBX 2ONE ROHTAK [MeeRUT Cx T
‘o8, [OEEP SHBKHAR ' [BHOPAL CEX ZONE BHOPAL =~ [NACEN FARIDABAD ,
9. K ASHIxMIEYA " [GHITLONG GEX & CUS ZONE GUWAHATT [koLkaTA X ™~ 7
I 100 I SOUNDARAJAN _ mm CUS PRE ZONE chvuu cus IO‘E,HNA!_ o
[103. ORN AL NGILNEIA ATLLONG CEX & CUS. zoma SHILLONG _ [DPPR DELHI .
[102. [M VENRATA SUBHA REDDY _ [VIZAG CEX & CUS ZONE GUNTUR " [KOLKATA Cus
[103. |G GANDHIDOSS "[COIMBATORE CEX ZONE SALEM  [DELHI CUS
[10s. KP PASWAN [RANCHI CEX ZONE JAMSHEPUR . [NACEN FARIDABAD

Toxhdhonllmcom Pvt. Ltd.,
wqb'
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147  [Rivi Pratsp Singh ~ |MEERUT CX
148_|DVenkateswern Reddy “JBANGALORE CUS ‘ W\
149 [Vioy Mohandain - . T MUMBAL CUS-1 .
150 |Shmir Subhash Bjaj OGRI, MUMBAL . ORI MUMBAI *
1151 ,Bhov Kumar MUMBAI-1 CEX ZONE - “Janmeoasap ox - —"'!
152 |Bodh Ram Acharya BHUBANESWAR CEX ZONE KOLKATA CUS (WEST BANG. (P) "
133 |Sudho Koka ~ . |HYDERABAD CEX 20NE VIZAG CUS '
[154 [Manish Saxens TMEERUT CEX ZONE DELHI CUS 1
[155 |Rejoav Agrowal ' LUCKNOW CEX ZONE DELHT CX
156 [Ajey KumerPondcy  * ., = [|BHOPAL CEX ZONE AIPUR X
157 |Ni Padmashrt BANGALORE CUS, ZONE BANGALORE OX _
158 *yumhmm OG SYSTEMS. OELRI . |DG. SYS DELHI '
159 Kumer Mishrs DGRI DELHI OGRI.DEWHI _ )
160 |Sanjay Bansol " [oELHI CUS ZONE DGRI. DELHI
161 [Nasim Arshi 1 _JoN PROMOTION MUMBAI-1 CUS
162 [Yashodhas Warange TOGRI. MUMBAT “SETTLEMENT COMMISSION MUMBAL
163 |M G Thamizh Vaivam CHENNAI CUS ZONE__ “TcoMBATORE X
164 |Gyan Sarvar ON PROMOTION DELHI CX
165 [HA V Srinlvase Rao  [CHENNAI CUS ZONE ~ |DGCEL CHENNAL
166 |Lait Prasad ~JoELT CUS ZONE " ToGRI DELHI
187 |Ranjit Kumar ON PROMOTION DELHI CUS
168 A Saxena ~JDOPM DELMI DOPM DELHI
169 JMonish Ownde ToNPROMOTION . KOLKATA OX (GTHER THAN an
170 |R Saravanskumar JCHENNAI CUS ZONE__ Wizag €us
171 [Suroksha Kattyar ~ [ONPROMOTION - - LUCKNOW. cus .
172 |Dipak Kumar Gupa ~ |BANGALORE CUS ZONE " {COIMBATORE OX
[£73 [N Kumaresh ON PROMOTION -~ CHENNAL CUS _ ]
J174 ip Suman KOLKATA CEX ZONE . - KOLKATA CX
[175 |RARIBINDER K PRASAD S PROHOTION DELHI &X
176 |MAHENDRA PAL ~ ) ON PROMOTION " TMUMBAT-IT CUS.
177 |S| CAANDRAMOHAN CHENNAI CUS ZONE [COIMBATORE €X
178 |S ANANTHA KRISHAN ON PROMQTION v CHENNAI CUS
179 |iPDAS ) "[DG (VIG.). KOLKATA BATNA CUS (P)
180 JUPENDRA SINGH YADAY _ , DGRI. MUMBAI ' MUMBAT CUS-T -
181 |PYARE LAL UPADHYAY A KOLKATA CUS. ZONE KOUKATA CUS
182 |MANISH MOHAN 11 ON PROMOTION CHENNAI CUS {P)
183 |K BALAM MAJUMOAR MUMBAI-1I GUS ZONE TMUMBALTOUS
154 |DHIRENDRA SINGH GARBYAL MUMBAI-1 CUS. ZONE T TaomeARmex
185 |HUTTEN MINGAM ANAL SHILLONG CEX & CUS. ZONE KOLKATA CX i
(186 4K WVAGI | WELRUT CEX ZONE . |MEERUTOX T
167, [F VENKAT . ON PROMOTION "~ |MEERUT €X
180 |PRASHANT KUMAR HALDAR |OELHT CUS. ZONE DG,VIG,DELHI
169 |K RAMAMURTHY ~[KOLKATA CEX 20NE KOLKATA CUS -
190 Hm.w SHARAN MEERUT CEX ZONE ggtm)cusm (OTHER THAN
191 KCIENA ““~[PATNA CuS PREV.ZONE _____[RACHIEX ~
192 [0 MISTHUSAMY CHENNAI CUS. PREV. ZONE CHENNAI CUS
page S of 7
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147 ]m Pratsp Singh N ,

148 6tv.num.m Reddy VIZAG CEX & CUS. ZON ' “[BANGALORE CUS ‘
{149 [Vioy Mohan Jsin DGICCE. DEWHI " [MUMBAI-CUS-1 .

150 |Samir Subhesh Bga) DRI, MUMBA ORI MUMBAI ‘

151 [Binoy Kumar MUMBAL-I CEX ZONE - " JAnMEDABAD OX - "_'!

152 |Boohi Ram Acharya BHUBANESWAR CEX ZONE KOLKATA CUS (WEST BANG. (P) "

153 [Sudho Koks HYDERABAD CEX 20NE VIZAG QUS . :
{154 [Manish Saxena MEERUT CEX ZONE DELHI CUS 1
[155 |Rajoav Agrawa ' LUCKNOW CEX ZONE DELHT X

156 [Ajay Kumar Pondcy BHOPAL CEX ZONE JAIPUR X

157 [N Padmaghri - BANGALORE CUS, ZONE BANGALORE CX _

158 |Ubkarsh Tiwari OG SYSTEMS, DELHI _|pG. s¥s DELHT '

159 |Rijesh Kumer Mishre DGRI DELHI OGRI.DEWHI )

160 |Sanjay Bansa! L DELMI CUS ZONE DGRI. DELHI

161 [Nasim Arshl ~___|ON PROMOTION ~ [Mumsar-s CUS _

162 [vashodhas Warange TOGRI. MUMBAT "|GETTLEMENT COMMISSION MUMBAL

163 |M G Thamizh Valvam CHENNAI CUS ZONE__ COIMBATORE (X

164 |[Gyan Sarvar ON PROMOTION . DELHI X

165 [ AV Srinlvase Rao CHENNA] CUS ZONE ~ |DGCEI CHENNAI

166 (LAt Prasad ~JOELHT CUS ZONE “JoGR DELHI

167 [Ranjit Kumar ON PROMOTION DELHI CUS

168 (Nohan Saxens DOPM DELHI - DOPM DELHI

169 {Monish Chanare |oN PROMOTION o KOLKATA CX (OTHER THAN A "A’)

170 A Saravanskumar JCHENNAI CUS ZONE__ ~vizaa &us

171 jSureksha Kattyar ON PROMOTION. . LUCKNOW CUS

172 |Oipak Kumar Gupa BANGALORE CUS zo~e {COIMBATORE OX ]
[§73 [N J Kumaresh _ ON PROMOTION ~ - - CHENNAL CUS

[174 )Aradip Suman KOLKATA CEX zoneq - |KOLKATA X

[175 |RARTBINDER K PRASAD ' ON PROMOTION DELHI CX _

176 |MAHENORAPAL ) ON PROMOTION _ __[MUMBAL-It CUS.

177 |5| GRANDRAMOHAN CHENNAI CUS ZONE COIMBATORE CX

178 _|S ANANTHA KRISHAN ON PROMQTION' CHENNAI CUS

179 |:iPDAS [0G (VIG.). KOLKATA PATNA CUS (P)

180 Ww SINGH YADAV DGRI. MUMBAI . , MUMBAT CUS-1

181 |PYARE LAL UPADHYAY A [KOLKATA CUS: ZONE KOUCATA CUS

182 |MANISH MOHAN 1I ON PROMOTION. CHENNAI CUS (P)

183 [K BALAY MAJUMDAR MUMBAI-1I CUS ZONE “Taumsal-T QUS|

154 |BHIRENDRA SINGH CARBYAL MUMBAI-I QUS, ZONE___ _[MUMBAL-TI o -]

185 |HUTTEN MINGAM ANAL SHILLONG CEX & CUS. zone - [KOLKATA ©X

166 |4 K TVAGT MEERUT CEX ZONE _ MEERUT CX i
{187 [HVENKAT . ON PROMOTION “MEERUT X

188 [FRASHANT KUMAR HALDAR _ |DELHT CUS. ZONE DG,VIG,DELHI

169 K RAMAMURTHY KOLKATA CEX ZONE KOLKATACUS

190 Hmm SHARAN MEERUT CEX ZONE gé&ﬁ)ouscv ) (OTHER THAN

191 [KCEMA . ““—TPATNA CUS PREV.20NE_____[RACHI €X

192 [P MISTHUSAMY CHENNAI CUS..PREV. ZONE CHENNAI CUS
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[13 JAMIT JAIN - T JON PROMOTION T " [CESTAT DELHI
o4 RGURUNATHAN _  ICHENNAICUS:ZONE [cHENNAL CUS
195 [NAVNERT Jon PrROMOTION |VADODARA X
1906 [PANDAB OHARAN BEHERA _ DGCE] ROURKELA . _|[KOLKATA CUS
197 |V KISINGH [WOMBALTCEX ZONE |[VADODRAGX _ — ~
108 |S MAKHTER : ON PROMOTION MUMBAI CUS (P) PUNE
199 |RATTAN LAL BHAGAT CHANDIGARH CEX ZONE DPPR. DELA!
200 SITA RAM MEENA —_[AIPUR CEX ZONE JoELHI CUS (P)
[a01 RKNEENA . DELHI CEX ZONE -~ DELHI OX
202 [IRFAN AHMED ' MUMBAI-TT1 (CUS.PREV.) ZONE [PUNE CX
| ) \ - -
203 |[RAXENDRA NAGAR _ - momsar-in (CUS PREV.) ZONE !;%‘-K‘“A CQUS (OTHER THAN CL
204 R S|MAHESHWART ~[BHOPAL CEX ZONE_ HYDERABAD X
205 |B N/SINGH ON PROMOTION . LUCKNOW €X
206 |ELS] THOMAS ON mon’onon BANGALORE CUS
207 |C RIMEENA [DGICCE DELHI -  JogLHr &
206 suusnnsmx DTE. OF LOGISTICS DELMI __ [DELHI CX _ B
209 |A KIMADAN-T R ORG. A PERMGMT.  oeir cus -
210_[KRIBHAA AKSHAYA MISHRA M) CESTAT, OELHI ~JoELHT X
211 [SAIDAY KUMAR AGARWAL (Dr) ~oG £%P. mononon DELMI . |DELHI CUS
[212. [0 N/GMAUOHARY [casu osu.m [PELHI X
FTER KUMAR uusm. {OG AUDIT MUMBAI . lnunw 1CX
J21s. lnntsn A SHAH' " [cesTAT MUMBAI " [MOMBATTT CUS. -
f215. [RAXESH PURT ~ INACEN VADODARA  [cHANDIGARK X
[216. [MAYARK KUMAR INACEN KANPUR A . . ~ [CBN KOTA
|217 (8 vioHAR R forvcez ZONE OELHI - TT1 GURGAON ~ [DG sAFEGUARD DELHI
wbv BIHARI L DG EXPORT PROMOTION
218 [N APATRA DELHI CUS ZONE DELHIICD  loeua
fuo l’rffm KUMAR JAIN - [o_eD-u CEX ZONE DELHI-IV FARIDABAD ] INAceN FARIDABAD
220, [CHARAPREET SINGH ogy 41 CUS PREV ZONE - |0G AUDIT DELHI
i . - .
[m. {SIMMI JAIN _(MRS) [EC CUS ZONE oeuu ACC unpom a GEN BLAL [CESTAT OELMI
(222, VDAY KUAMR PAUL.[DELKI CUS PREV 20NE [DGICCE DELHI ,
225, [MAROY KRISHNA._[MUMABI-1 CUS ZONE MUMBAI (expom _ " [CESTAY MUMBAT ',
HRATA MUMBAI-TI CUS ZONE NHAVA SHEVA (xm») a MULUND
l‘" lwwacmu CPS NHAVA SHEVA - , . [DG VALUATION MUMBAI !
Ras. MAY PANT [Mumear-I CEX ZONE' mmax v """ [OG SERVICE TAX MUMBAI
Izz O MUMBAL- CEX ZONE THANE-T '|CESTAT MuMBAI
[227. [mﬂm KUMAR KATIYAR an-n CEX ZONE BELAPUR " [CESTAT MUMBAT
[226. [CRARUL BARNWAL "[cesTAT DELHI loErex -
‘zzo Im HENDRA RANGA DGCET LUDHIANA g‘eﬁmn o woaisme |
[£30. [CV,V SAATYANARAYANA_[NACEN HYDERABAD ~ [HYDERABAD X 4 _'_|
fan. EA@: K NATHANEIL [FYOERABAD Cx " [NACEN HYDERABAD
[CESTAT BANGALORE

[231. [GARESH HAVANR [BANGALORE CUS _
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 [233. [INARASTMMA MURTHY  [CETAT BANGALORE

7 [aANGALORE CuUS )
[234. [DHEERAI RASTOGT ___ [AMRITSAR CUS (PREV) [DGRY AMRITSAR LUDHIANA |
235, [S'K VIMUANATHAN ENNATOUS " [DGRT BANGALORE |
[236. [NXSINWA  [RANCHI CX [DGCEI JAMSHEDPUR i
[237. [NAVNEET GOEL.  [oELI X - ~ [PGCEl DELHI i
[236. [BV SIVANAGA KUMART  [UOPPUNE X " fuvoeraBao X |
[239. [0/PANGARKAR ~{coiMBaTORE Cx [oTe of auDIT MUMBAT
[240. [p:X SINKA MUMBAL-TI CUS T |OG SERVICE TAX MUMBAI |
[Z4T. [SWATANTRA KUMAR __ JRANCHICX B [SHILLONG CxX i
j242. b 'l} PANIGRAHI JVADODARA CX {DELMI CUSTOMS ;
243. cuezv [smuonGox :%mmons |
[244. [KAMAL KUMAR — [DG VIGILANCE T T U|MERRUT X i
[245. [PREM VERMA [ON RERVERSION FROM DEPUTATION " [oTE OF LOGISTICS
et fRooE ToRomn o JchANDloARR O |
247 P NAGESHWAR RAQ -|ON RERVERSION FROM DEPUTATION  [VIZAGCX
248 P p SINGH UOP CBN GWALIOR ‘ ~[DG SYSTEMS DEUMT

. | T~
2. All the officors mentioned above Shoul
_ be s4nt by the Chlef Commissioner conce
report containing stotus regarding assumption of charge by
shold redch the undersigned by 30.06.2005.

3. With this order, all representations for posting
Commissioner of Customs & Central Excise recelved to date

4 be reliéved Immediatély BAd 5 compliance repart tn this effect should
med to thg undcrsigned by 15.06,2005. This should be followed by & -

the transferred officers agaINSE INCIr new Posts which

and transfers in'the grade of Additional Commisstoner & Joint
stand disposed off. ,

(R.K. Kailn)

Deputy Secrotary to the Govornmant of India
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